BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
0.A. No. 170 OF 2024

In the matter of:

Gurmail Singh
+eeen.Applicant

v/s

Punjab Pollution Control Board & Ors

+eeee.Respondent

Reply/Action Taken report by way of affidavit of
Sakshi Deputy C issi L i

It is most respectfully showeth:

|. That, the matter as contained in O.A. No. 170 of 2024 titled as
Gurmail Singh V/S Punjab Pollution Control Board & Ors is

listed before this Hon’ble Tribunal.

2. That, the undersigned is posted as District Magistrate,

Ludhiana and is thus filing the reply as directed by this

Hon'ble Tribunal. g
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3. That Hon'ble National Green Tribunal was pleased to pass the
orders dated 22.02.2024 (attached as Annexure-A) , the gist of
which is reproduced as under:-

“2. He has further submitted that the Applicant had made a
complaint to 10C on 12.01.2024 but no action on the said complaint
has been taken and the NOC dated 17.07.2023 has been issued by

the Office of Deputy Commissioner, Ludhiana and that the

No. 4is ings with the ion of the Petrol
Pump by violating the guidelines mentioned above.
3. The OA raises substantial issue relating to compliance of
environmental norms.
4. Issue notice to the respondents for filing their response at least
one week before the next date of hearing. Applicant is directed to
serve the respondents and file affidavit of service at least one week

before the next date of hearing.”

4. 1t is humbly submitted that the office of the Deputy
Commissioner acts as a single window for NOCs to be taken
from various departments for setting up of a petrol pump and
issues a combined NOC only as per the NOCs received from all
Departments. That in the present case also, the NOC dated
12.09.2023 (attached as Annexure-B) had been issued by the

office of the undersigned as per the NOCs recieved from all

concerned Departments including PPCB on 14.07.2023.

(Attached as Annexure-C) %&




In light of the order as above of the Hon'ble NGT, the PPCB
was directed to file a status report regarding the violation of
any rules by the petrol pump in dispute vide letter dated
6003/M.A dated 21.03.2024 (attached as Annexure-D) and to
check if there was any change with respect to the NOC given
by PPCB.

That a copy of the reply by the PPCB to the Hon'ble NGT in the
case at hand was received wherein it was mentioned that the
amended instructions dated 16.08.2021 had come into effect
after the PPCB had already issued the NOC dated 09.04.2021.
(Attached as Annexure-E)

That as the reply submitted did not give any clarity on whether
the Petrol Pump was in violation of the amended instructions
dated 16.08.2021 and if the NOC had been withdrawn by
PPCB, the office of the undersigned vide letter no. no.
6684/M.A dated 28.03.2024 (attached as Annexure-F) issucd
to Environmental Engineer, Regional office- II Ludhiana asked
for a clear report regarding the compliance with the norms of
addendum issued in 16 August 2021 for the outlet in dispute
and directed to immediately report as to whether the said
outlet is in contravention of the provision for siting up of new
petrol pump and if the NOC to the aforementioned petrol
pump had been withdrawn.

Further, given the seriousness of the matter and the

possibility of irreversible damage in the case of construction in
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violation of norms, the undersigned also issued a show cause
notice to the Petrol Pump in dispute vide letter dated
6686/M.A dated 28.03.2024 (attached as Annexure-G) to
Deputy General Manager (Retail Sales), Indian 0il corporation
Limited, Divisional office, SCO 35-36 Chandigarh as to why
the NOC should not be cancelled whil; also suspending the
NOC issued under rule 144 of Petroleum Act and rules
1976 with a direction to_immediately desist from any
further construction, worl and sales till further
inquiry.

It is humbly submitted that, the PPCB vide its report
submitted (attached as Annexure-H) Lh:at-

That the site of the petrol pump was visited by the
officer of the Board on 29.3.2024 and it was observed that the
site is located in close proximity of Sindhwan Canal, hence the
site as of today and after the issuance of addendum dated
16.8.2021, the comments of revenue authorities are requisite to
determine the exact distance of the water body from the petrol
pump and to determine as to whether the site is meeting with
the siting criteria issued by the Central Pollution Control Board
in terms of distance from water bodies from water bodies or not.
That in view of the above report, a letter no. 6834 dated

01.04.2024 hed as 1) from igned was

sssued to Sub Divisonal Magistrate Payal to enquire into the

¢
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exact measurement of the distance of Petrol Pump from the
water body as mentioned in PPCB Report.

. That the report vide letter no. 1-Special dated 02.04.2024

(attached as Annexure-J) has been received from the Sub
Divisional Magistrate Payal which is attached as Annexure-E.
As Per the report of SDM Payal Hadbast No. 242, Record
Rhasra no. 75 (Sidhwan Canal) to Khasra no. 22//24/1,
23/1, report states that canal to mentioned khasra no. exact
distance is 95 foot (28.956m).

12. It is humbly submitted that having perused the report of Sub
Divisional Magistrate Payal, further action will be taken
according to law under The Punjab Petroleum Rules, 2022

13. That in the view of the submission made herein above,
Original Application No 170 of 2024 may be disposed-off with
appropriate orders. Any instructions passed by the Hon'ble

Tribunal shall be complied in letter and spirit.

It is, therefore, prayed that the Original Application
No. 170 of 2024 may kindly be disposed of with appropriate

orders.

Submitted by

Z

(Sakshi Séwhney, IAS)
District Magistrate, Ludhiana



Verification:-

Verified that the contents of para no.1 to 13 of the above
reply are true and correct to my knowledge as derived from the
official record. No part of the above reply is false and nothing
material has been kept concealed therein.

Dated:- 02-04 244 (Sakshi S&e}', 1A8)

Place:- LUDALANA District Magistrate, Ludhiana
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Item No. 05 : 8 8 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

* Original Application No. 170/2024
(IA No. 83/2024)
Gurmail Singh Applicant
Versus

Punjab Pollution Control Board & Ors. Respondent(s)

Date of hearing:  22.02.2024

CORAM:  HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: M. Pravegn Kumar, Mr. Gaurav Chahal & Mr. Vishvendra Singh, Advs.
ORDER
1. In this original application, the Applicant has raised a grievance

that Respondent No. 4 is setting up a Petrol Pump within 30 meters of
the canal which is not permissible in terms of the guidelines for setting
up of new Petrol Pumps issued by the Central Pollution Control Board
(CPCB) on 16.08.2021. He has relied upon clause (a) of the guidelines,

which reads as under:

“(a) All the surface water bodies irrespective of utility shall be
protected from any possible contamination. These include
lakes, ponds, streams, rivers, wetlands, canals and
creeks, as per revenue records. Retail Outlets shall not be
located ‘within a distance of 50 meters from the nearest
point of water bodies. In case of streams and rivers, the
distance shall be considered from floodway. In case
floodway is not defined, the distance shall be considered
‘from firm banks/ edge of river. The siting criterion is to be
implemented for all new petrol pumps where construction
by OMCs starts post the issuance of these guidelines.”

2. He has further submitted that the Applicant had made a complaint

10 10C on 12.01.2024 but no action on the said complaint has been taken
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and the NOC dated 17.07.2023 has been issued by the Office of Deputy
Commissioner, Ludhiana and that the Respondent No. 4 is proceedings
with the construction of the Petrol Pump by violating the guidelines

mentioned above.

3. The OA raises substantial issue relating to compliance of

environmental norms.

4. Issue notice to the respondents for filing their response at least one
week before the next date of hearing. Applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

5. List on 04.04.2024.
Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

February 22, 2024

Original Application No. 170/2024
(IA No. 83/2024)

DV
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OFFICE OF THE DEPUTY COMMISSIONER — CUM —
DISTRICT MAGISTRATE, LUDHIANA

To

Superintendent Engincer

Punjab Pollution Control Board

Ludhiana v

No- 6093 Ma Dated- 7.!/;;3/2027‘
Sub- Regarding the NGT Original Application No. 170 of 2024 Titled as

Gurmail Singh vs Punjab Pollution Control Board & Ors.

P

Rel- In compliance of NGT order dated 22.02.2024.

With reference o above, in the compliance of the Hon’ble National Green
Tribunal order dated 22.02.2024 the undersigned has directed to submit the report regarding
above subject within 2 days in this office. So that reply can be filed to National Green
Tribunal prior to the hearing date. b

ase cnsure that this is carried out with utmost diligence and priority,
adhering to the instructions provided in the letter enclos

Endst No - MA Dated\

A Copy is forwarded to PA to DC, Ludhiana ad Steno to ADC(G) Ludhiana
following for information.
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—
27 Punjab Pollution Control Board
Office-I1
E-648-B,3 Fluur, Phase 5, F;‘;al Point, Ludhlanz

No.4A5.. ; oatea.. 28[13Y

To

‘The Additional Deputy Commissioner (G),
Ludhiana.

Subject:-  Regarding the NGT Original Application no. 170 of 2024 titled as
‘Gurmail Singh vs Punjab Pollution Control Board & Ors.

Reference:- Your office letter no. 6093/M.A dated 21.03.2024 and 6607/M.A
dated 28.03.2024.

In compliance to above referred letters, it is intimated that the reply on
behalf of Punjab Pollution Control Board in this matter has been filed before Hon'ble
National Green Tribunal, New Delhi and copy of the same is attached for your kind
Information and perusal , please.

DA/As above

A copy of above is forwarded to the Senior Environmental Engineer,
Zonal Office-l, Punjab Pollutign Control Board, Ludhiana for information please.

EnviroreialEngincer



95
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

7
OA NO. 170 OF 2024

IN THE MATTER OF:
Gurmail Singh ... Applicant
Versus
Punjab Pollution control Board and others
‘ ... Respondents
INDEX
Sr. Particulars Page
No. No.
1. [ Short reply/Status Report on behalf of the Punjab Pollution
Control Board under the signatures of Environmental Engineer, | 1-6
Regional Office-2, Punjab Pollution Control Board, Ludhiana
2. | Annexure R-1/A
Guidelines for setting up of new petrol Pump issued by Central | 6-19
Pollution Control Board vide office memorandum no. B-
13011, -20/AQM, dated 07.01.2020
3. | Annexure RA/B
District Controller, Food, Civil Supplies and Consumer Affairs, [ 20
Ludhiana(East)  office letter no. (East)-2020/11200 dated
2112020
4. | Annexure R-1/C
2122
Punjab Pollution Control Board office letter no. 577 dated
94.2021. !
Place: Ludhiana g

Date: 28/03/2024

Environmental Engineer, Regional Office-
2, Punjab Pollution Control Board

, Ludhiana
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IN THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

Original Application No. 170 of 2024
(1A No. 83/2024)

Gurmail Singh
JRR—

Versus

Punjab Pollution Control Board and others
JR—— T

, Ludhiana on

behalf of Punjab Pollution Control Board .e. respondent no.1.
Respectfully showeth:

That briefly submitted that the applicant has filed the above mentioned

application before the Hon'ble National Green Tribunal with the grievance
that respondent n0.4 (Ashish Garg.#t 2543, Phase-1, Urban Estate, Dugri,
Ludhiana) Is setting up a petrol pump within 30 meters of kanal which is
not permissible in terms of the guidelines for setting up of new Petrol
Pumps issued by the Central Pollution Control Board (CPCB) on 16.08.2021.
The applicant has relied upon clause (a) of the guidelines, which reads as

unde

“(a) All e surface water bodles Irrespective of utility shall be
protetted from any possible contamination. These include
lakes, ponds, streams, rivers, wetlands, canals and creeks, as
per revenue records. Retail Outlets shall not be located
within a distance of 50 meters from the nearest point of
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case of streams and rivers, the distance shall

from floodway. In case floodway is not
ce shall be considered from firm banks/

water bodies. In
be considered

defined, the distant
ing criterion s to be Implemented for al

edge of river. The siti
construction by OMCs starts post

new petrol pumps where
the issuance of these guidelines.”

the Hon'ble National Green
uing

2. That after consideration of the matter,
Trbunal was pleased to pass an order dated 22.02.2024 thereby Iss
notice to the respondents (Punjab Pollution Control Board; Deputy
Commissioner, Ludhiana; Indian Ol Corporation Limited; Ashish Garg of

Ludhiana) to P filed by

. That keeping view the facts and circumstances of the case, the present
short reply is being filed in the case on behalf of Punjab Pollution Control
Board mentioning therein the relevant facts relating to the Punjab
Pollution Control Board. The reply of the Board in compliance to order
dated 22.02.2024 of the Hon'ble National Green Tribunal may kindly be

w

read in the following paragraphs.
4. That briefly stated the Punjab Pollution Control Board being the statutory
regulatory authorlty to implement the provisions of the environmental
aws In the State of Punjab only give its recommendations in the form of No
Objection Certificate from pollution angle for setting up of the retail outlet
of petrol Le. petrol pump In reference to the letter received from the
District Administration i.e. Deputy Commissioner and the District Food and

Civil Supplies Controller of the concerned district. However, the license for
operation of the retail outlet of petrol l.e. petrol pump is granted by the
Deputy Commissioner of the concerned distrfct upon recommendations of
different departments and that of District Food and Ciil Supplies

Controller.

5.That it is relevant to mention here that the Hon'ble National Green
Tribunal vide order dated 18.1.2019 passed in Original Application No. 86
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3

of 2019 Gyanprakhash @ Pappu Singh v/s GOl and Others directed Central
Pollution Control Board and Ministry of Petroleum and Natural Gas
(MoPNG) to look into the issue of setting up of large number of petrol
Pumps i the country and directed that appropriate guidelines be issued by
the Central Pollution Control Board In exercise of statutory powers. An
Expert Committee comprising of members. from WT Kanpur, NEERI, UP,
TERI, Ministty of Petroleum and Natural Gas (MOPNG) and CPCB was
constituted to frame guidelines for setting up of new petrol pumps

including siting criteria and pollution prevention and control measures.

‘That the siting criteria for retail outlets as prescribed under the guidelines
issued by the Central Pollution Control Board vide office memorandum no.
B-13011/1/2019-20/AQM/10822 dated 07.01.2020 for setting up of new
petrol pump is reproduced herein below:
"In case of siting criteria for petrol pumps new Retail
Outlets shall not be located within a radlal distance of 50 meters
/ dispensing units / vent pipe whichever is

(from fill’ p
nearest) from schools, hospitals (10 beds and above) and
residential areas designated as per local laws. In case of

constraints in di  th
implement additional safety measures as prescribed by PESO, In
no case the distance between new retail outlet from schools,
hospitals (10 beds and above) and residential area designated as
per local faws shall be less than 30 meters. No High tension line
shall pass over the retail outlet."

7. That the Punjab Pollution Control Board vide letter no, PPCB/SEE(HQ-

Y

2)/2020/505273, 5074, S075-77 dated 13.2.2020, has circulated. the
guidelines for setting up of new petrol pump as issued by the Central
Pollution Control Board vide office memorandum no, 8-13011/1/2015-
20/AQM/10822 dated 07.01.2020 to allthe Deputy Commissioners of the
state of Punjab and other stakeholder departments, A <opy of letter no.
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4

3, 5074, 5075-77 dated 13.2.2020 alongwith
B-13011/1/2019- 10822 dated
closed herewith as

PRCE

office memorandum no.
07.01.2020 of Central Pollution Control Board Is en
Annexure R-1/A for kind perusal.

8. That the District Controller, Foods and Civil Supplies and Consumer Affars,
Ludhiana (East) vide his office letter No. (East)-2020/11200 dated
e /B) had sought the com h regard to the

ssuance of No-Objection Certificate for setting up of retail outlet (Kissan
Sewa Kendra) at Khasra No. 22//23/1,22/24/1, Doraha to Deep Nagar on
Canal Road, Doraha (OML), District Ludhiana.

9. That the Punjab Pollution Control Board has forwarded its comments to
District Controller, Foods and Civil Supplies arid Consumer Affairs, Ludhiana
(East) vide Board's office letter No. 577 dated 09.04.2021 (Annexure R-1/C)
in light of CPCB, Office Memorandum B-13011//1/2019-20AQM/10822

+ dated 07.01.2020.

10.

tting
up of New Petrol Pumps as is being relied upon by the applicant were
issued by the Central Pollution Control Board vide office memorandum B~
13011/1/2019-20/AQM dated 16.08.2021 e. after about 4 months' of
sending the recommendat

ns by the Punjab Pollution Control Board to the
District Controller, Foods and Civil Supplies and Consumer Affairs, Ludhlana
(East).
11. That in view of the above facts, it is respectfully submitted that the Punjab
Pollution Control Board has given no objection certificate from pollution
angl for setting up of the retail utlet at Kissan Sewa Kendra considering
the guidelines Issued by the Central Pollution Control Board vide office
memorandum dated 07.01.2020, a copy of which is enclosed as Annexure
%’ R-1/A. The guldelines relating to distance from surface water bodies was
» Issued by the Central Pollution Control Board on 16.08.2021 that Is after
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the no objection certificate was issued by the Punjab Pollution Control
Board.

12.That the lcene for setting up of retail outlet by respondent no.4 has been
Issued by the District Administration i.e. Deputy Commissioner, Ludhlana
and District Controller, Foods and Civil Supplies and Consumer Affairs after
obtaining the comments of different departments. Hence, the reply given
by the respondents Deputy Commissioner, Ludhiana and Indian Oil
Corporation Limited may kindly be perused.

Date: 28.03.2024 (Ravind
Envirof er, !
Punjab Pollution Control Board,

Place: Ludhiana Regional Office-2, Ludhiana

on behalf of Punjab Pollution Control Board
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Annexure-R-1/A

©®

Eore

4 PUNJAB POLLUTION CONTROL BOARD

No. ppea/see(HQ-2)/2020) 205273 Dated: |3)a 2028
o

All the Deputy Commissioners,

State of Punjab 2
(Uist attached)
Subject: Guldalines for Setting Up of New Fatrol Punps. - Commplinis v
e NGT dated Jan In OA No. 86/20;
cya..prau.nm Panpu Singh Vs G018 Ore
Reference:  CPCB letter 2020

The Central Pollution Control Board In compliance of Hon'ble, National
Green Tribunal orders dated 18.01.2019 In OA No. 86-of 2019 has Issued certaln
 Buidelines for Setting-up of New Petrol Pumps.

¥ 1 - A copy of the above guldelines received from CPCB is enclosed herewith
for Information, y
DA/asabove & 0
T e

numumﬂ_ Datad

Y of the above Is forwarded to the Principal Secretary, Department
ofSience, Technatoey ond Enentmen coasdlon o information, please.

DA/as above
Endst. No._5075=77 chmjefx:ﬂi

copy of the above is forwarded to the following for Information &
firther nacescury acion
% " The olvecto, lrectorate of Enronment & Clmate Change, Departmont of
Science, Technology and Environment, Chan

2" ‘The taccian, Dopasfment af hnbtes 5. Cummnm, Dridge Market, 17C, i
‘;' Sector 17, Chandigarh I
‘The Director, Department of Local Government, Sector 35, Chandigarh, o
DA/as above
A/ 3[207V
Momber Secratary
%o :
o TERIE GTE, BT

VATAYATA GHAWAN, NATHA ROAD, PATIALY '

Cmad 14 - sodbemalcan, 3113700 11k}

y, Ludnien?

a1 EnSinotl
0ot B
fice-
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A copy of the abiove. i forwardedto the following for Information,
further nmqw action & complian

. 1 The Chier Environmental En(ln:ﬂ, 'w\lab Pollution Control Board, Patiala,
Jalanﬂhin ludhlana, Bathinda & Pl

2. The Senlor Environmental En;mzer. Punjab Pollution, Control Board, HQ:A/,
::ﬂ,'.hg ’°"' Iﬂm—l/ll Patlala, l.udhlani-l/ll/ Jalandhar/Amritsar -na

in
R L:- sar;'l]ur Sclun m: Dlllcer/Sdem.Im: Officer, Punjab Pollution Control Board,

Punjab Pollution Control Board, Head om:n, Patiala.

En;lneu, Punjab Pollution - Control Board, - HQ-
Mputer, Reglonal Office, Patiala, sawur, whlnu

Jal:ndhar, nmhmm Amritsar, Batala, Lu
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‘OFFICE MEMORANDUM smogte '3—5}71&

Sub: Guidolnesfor Sotting U of Now Patrl Pumpe (n Complisnce of ‘Hon'blo NGT order.
u Singh vs Gol & Ors

“rogarding.

Hon'ble National Green Tribunal, vidé ordor dated January 18, 2019 in OA No.
8612019: Gyanprakhash@ Pappu Singh vs Gol & Ors diracted Cenlral Poliution
Gonlrol Board and MOPNG 10 ok Into tho issuo of sating up of arge number of pelrol
boissued by the Contral

Bouton Coniol Board i exercise of statulory power.
*”  An Expent Committee comprising of members from IIT Kanpur, NEERI, IIP.
TERI, MoPNG siituted to frame Guidelines for selting up of new
Petrol Pumps including siling criteria and pollution prevention and control measures.
idolines  were  ‘placed in _public  domain

conimentaisuggestionsionlsctions were mied from public ang concer siakehoider
and these were reviewed and guideline have been finalised. g

The fial Guidalines propared by Expert Commites dro heraby cifculated for 5
implementation by concerned stakeholders. These guidelines are hercby issued with G
1he approval of the Competent Authorly.

(V-K_Shukia)
Additjonal Diroctor, AQM Div.

Encl: As Above
To.
1. As por List Enclosed g
@ y 3
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oF nEW PETROY P
NG UP

g operations at

GUIDELINES FOR SETTI
" » trom fuc! A1
o
Contalnmant and treatment of spillag
potrol pum; T
ur\dwale
1. Petrol pumps located in areas wilh high “mry
levels loss than 04 metors shall have 5eCO
v Somet proecion vall 50
soil contamination, It shall be the MDU"H

undwater
bve e 9 ,dnuhh

ced in P
ofmeasures aken by O Mactng Cormpary anat be placed 1218 e o
and in case of cnmmdm of State/ Central Gro

Aitnorty wil provat.

and its
und ta
2. Al new reail aullts shall have undn'ﬂmurvd tanks/ above wfﬂ iy m,ﬂg, etc.
anciary campananis suen s ipe, el comecler, PUTES: i Steel
Prteea et i 0 S aen b adaping ma s (0P
tc.) with required protective coaling, as applicable, uuly IPP’
sge of Petrol, Diesel, L than 1 u.nall—x'::
Iﬂm&) nl:cun at luah tation, concerned OMC shall report to State PO
Control Board, PESO and District Administraion under intimation to CPC8
within 24 hours of occurrence.,

Rl grlal Lition tank (UST) and s .nangry
components shall be stdpped immediately and resumed i

measures to contain and stop les -n-r spliages ara |mplan\=nlaﬂ to the
salisfaction of PESO and concerned SPCB.

OUEs, i Bé o Wil Gr Arinehis, Oompersaon Grpesedis
ce) of onvironmental damage (depending on

ious approved mothods shall be considered for cleaning
underground contaminants,

© 4. All DUs shall have Auto Cut off Nozzles whlcrl shuts dispensation of fuel if its
level in customer fuel tank reaches full capacit
- "Breakaways 1o be nsitted for o the hoses of dispensing units to reduce
ilage In the event of customer vehiclos moves away with nozzle still in the
fualing posion.
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Single/ double plan swival with breakaway coupling shall be Installed for ail
the dispensing units for botior positioning of nozzle while refueling 5o that it
does not fall off accidently

In pressurized dispensation, all dispensing units shall bs Installed with shoar
Valves o cut the fuel flow from pipe line Immedialoly upan accidental knocking
of dispensing units from its position.

In pressurized systom all Submersible Turbine Pumps (STPs) are o installed
Wil line leak deteclors and in the event of pipeling leaks STPs shall stop
pumping fuel from underground tanks.
9. Emergency stop i on the Di

(MPD) to stop the dispensation in case of cmergency.

10.Automalion system shall be installed at all new retail outlets to alert in case of
o

tank leak by way of auto gauging system approved by PESO.

~ 11-All Retail Oullets shall provide overfill alarm through autom:

12.M for I poin
implemented as prescribed by PESO.

iy hall be

B. Check on loakages (Loakage Dotection System) from underground
storago tanks so as to t i

1. All new retail oullets will have automafion system installed which will
provide raports on volume balance after every day operation and records
shall be maintained. 3

2, gauging shall inamonth
Automatic Tank Gauging for accuracy.

3. Daily MS and HSD loss shall not exceed MoPNG prescribed limits. In case
of leakage'beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses. In case
of leakage resulting in soil / groundwater contaminati

a. Concerned OMC shall r¢port to State Pollution Control Board, PESO
and District Administration under intimation to CPCB within 24 hours of

occurrence. Operation of such underground storage tank (UST) and ts

ancillary components shall be stopped immediately,

Fuel shal be removed Immediatel from underground storage tank to

Yz prevent further release (o environment, Measures to prevent explosion

/ &, due tovapors released due lo leakage as recommended by PESO shall

be implemented immediately.

4
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i (imposed by
| Compensation (
)l lulEannmér\lﬁ o !(dnpendm]
on n:l:nl of *contamination in soil an rot
B

ed by OMCs for
rarmadiaon. Cosaslian

nationall international experience of O
einods.shatl be censidered.for cleanin

contaminants. i

Operation of Underground tank and is ancil

be resumed til corrective measures o contain

implemenied o the satistaction of PESO and concarned S

g underground

ry components shall not
and stop l!akagu are
CB.

ks

a_ A und.mmunu tanks and pipelines shall be subjected (o test for I
every 7

C. Policy towards Treatment and dapossl of ‘sludge romoved  from
underground tanks during cloanin

Sludge shall be collected, s perRule 8.f
N and Rules, 2016 ar thereof and
records shall be maintained.
D. Installation, Operati B ¢
1. All new rotail outlets 0OKL S pe iE
setiing p in ciies with population more than 1 Iakn wil be provied with £
shoukfbe furcional by ho e ofsae of S toueh J00KL In *
case of failure of installation of VRS, Environment Compens:

letiad by SPOBs! PCCs squivalent 1 tha comt of VRS
increase proportionate to the period of non-compliance.

»

Any now rotail outlet set up In citles having population more than 10 lakh
i 100 KL

d within'a poriod 03 months from the day of sale of

case of tauro of nstalaon of VRS, Enwronmant
ied by i

s o et Tirnes praponlonis b o poriog o non-compliance.

VRS should be ins!
MS touch 100 KL.

3B

3. In case of Stage Il VRS, nozzle shall be providad with fle ¢ flap o
other alternative system for proper covering of filing tank and therefore
proper recovery of vapors, %

4, VRS, They
() periedic inspaciions for AL regulator as prescribod by Logal Melrology.
Proper record shall be mantained.

e Enil\"“
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8 Working of dispensor shall be interiinked with VRS funclioning. Online
system shall be developed within 06 months to monilor status of operation
©of VRS. In case of non-operation of VRS, the same shall be automalically
feported to concerned OMC. VRS shall be brought into operation
immediately within 24 hrs an within 72 hrs failing which sale of

S shall be stopped from the fueling stalion. Proper records of operation of
VRS shall be maintained.

Work zone monitaring for Total VOC and Benzene shall be conducted by
OMCs for petrol pumps selling more than 300 KL/ month and more than 10
lakh population (in first phase) by E(P)Act, 1986 approved labs once ina
year to check compliance with OSHA norms (Time-Weighted Average) and
feport shall be submilted to SPCB. In addilion, pilot study shall be conducted
by OMCs through expert institutions for online monitoring of VOCs.

E. Ground water and soil quality monitoring within petrol pump salling more
than 300 KL/ menth and more than 10 lakh population shall be conducted
by OMCs ence in two years through E(P)Act, 1986 approved labs for tho
following parameters from the nearest source and. report submitted to
SPCB:

Permissible Limit

Sr.No. \ Parameter Permissible Limit N
[ A \‘rom Ppetroleum hydrocarbons l 600pgi h
2 BTEX . Benzene- 950pg/l
T . Toluene- 300ug/l
. . Xylenes-
a. o-xylene- 350ugN
b. m & p- xylene- 200pg/l
\ 3 \ Ethanol 1400 pgil
L . \Melhy! Tertiary Butyl Ether EETT o =
[ 5. AR 0.0001 g =

Enforcoment agencics Including SPCB can collect samples in and around petrol
BYP 1o check contamination.

&
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. Measuras for protoction of Worker's Hoallh TR
' inder ESI.
1+ All workers engaged at rotal outlels may be cmrim:n i ol e
loalers shal imploment the personal protecive equip
labor laws,

hould be org
1EC (Information Eqy
25 MG dealors for workers atregular Intenats In order 0 sensilse Hoscn
2bout harmful impacts of VOG amissions

& hudit of 81 protoction moasures and monitoring system Implemontod at
Potrol pumps;

PESO shall conduct dudy o1 tanks and fuel equipment inciuding pipes, overfll
Protection ‘quipment ang alam system on annual basis and maintain records

Siting eritaria of Rota)) Outlots;

s oris. hospitals (10 beds and ‘abovey s resicential area”
ol nated as par local laws shal be less than 5, meters. No high tension fine
shall pass ever the retail outie,

These. lementary to . Guidelines,
| it Orders efc.

agines”
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‘GUIDELINES FOR SETTING UPIOF NEW PETROL PUMPS
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Annexure-R-1/B

(Translated from Punjabl to English Language)

District Controller,
J Food Civil suppnes and Consumer Affairs,
Ludhiana (East)

T N
Executive Engineer (Provisional Division/ Concerned Construction Division),
Ludhiana (including map).
SDM, Payal (including map).
DistictTown Planner, Ludhiana (ncluing map.
. Assistant Food Doraha,
. Chief Agricultural Offaer, Ludhiana (with map).
. Senlor Superintendent of Police, Khanna (with map).

NomswN

. Additional Chief Administrative GLADA, Ludhiana (including map).
. District Fire Officer, Ludhiana (including map).

10.
1.

Memo No.PP(East)-2020/11200 Dated 02.11.2020

Subject-  Issuance No-objection certficate for setting up retail outlet (Kissan Sewa Kendra) at
Khasra no. 22//23/1,22//24/1, Doraha to Deep Nagar on Canal Road, Doraha (OML),
Distt. Ludhiana,

reference to District Magistrate, Ludhiana office letter No: 22060/MA dated 26-
10-2020 on the above noted subject. :

is requested to send self-explanatory report/NOC to establish a retail outlet by ndian’ ou

Corporation Limited, days in light of

issued by the Government from time to time, so that your report/NOC may be sent to Worthy
Ludhiana in t tyour

directly to this office.

DA/As Above
District Controller,
pplies and
Consumer Affars, Ludhiana (East).

No: PP (East)-2020/ Dated
Jcopyofth above s forwardedto the Hoftle Distict Magstrate, udhiana et

rmation.

Sd/-
District Controller,
— i Food Clvil Supplies and
Jab Pollaien S by Consumer Affairs, Ludhiana (East).

gﬂmomu -1, Ludhiana



J 1 1 6 Annexure-R-l/C®

/ (Translated from Punjabi to English Language)

= .
=2 Punjab Pollution Control Board
Regional Office-I
E-648-B,3 Floor, Phase-5, Focal Point, Lndhlanz

No.577 Dated 09.04.2021
To

District Controller,

Food, Civil A Supphes arc Conmer A,

Ludhiana
Subject- Issuance of No-objection certificate for setting up retail outlet (Kissan Sewa

Kendra) at Kahsra No. 22//23/1, 22//24/1/1, Doraha to Deep Nagar on Canal
Road, Doraha (OML), District Ludhiana.

112020,

Reference:  Yc

Punjab Pollution Control Board for setting up of retail outlet by Indian Oil Corporation

imited. As per this application the applicant has proposed setting up of a _retail outlet.
Setting up 2 retail outlet, sitting guidelines have been issued by Central Pollution Control
Board vide letter NO. B-13011/1/2019-20/AQM/10809 dated 07.01.2020. In case the above
site, fulfls the prescribed sitting guidelines by CPCB, then this office has no objection to
issue NOC for setting up retail outlet at the aforesaid site, provided the applicant complies
‘with the following conditions:

The unit shall while complying with manufacturing, storage and import of hazardous

1
chemical Rules, 1989, prepare on-ite emergency plan and cffsite emergency plan
tent Auth

‘The unit apart from the Retall utle,shallnot do any nmer lctlvkv causing water or
air pollution, like auto service Centre etc., without the consent/ NOC of the Board.

3. The unit shall duly comply with the provisions of Punjab Regional Town Planning and
Development Act, 1995.

The unit shall duly follow all condition as prescribed by Gowt. of India's petroleum
and explosive safety Organization vide NOC dated 14.12.2017.

5. The unit shall cnmply ‘with the guidelines as mentioned in IRC-12-2016.

Master Plan Ludhlana.

Izner o, B.13011/3/2015- za/Auams ﬁxed 07.1.2020.

un]nh Pu)lutlon Contol Board
gpional Offc na

CPCB vide




g b
8. The unit shall construct septic tank for treatment of domestic effluent and  shall

develop plantation area for its disposal.

Apart from this, you are hereby requested that in future, before sending any case
regarding Retail outlet Permission to this office a letter may kindly be attached of the
applicant regarding to comply with the siting guldelines of CPCB.

ﬁ*bﬂ’vsz
:}Qw sd/-
Environmental Engineer

Suniab Poniion Sontrol eom
Regional Ofice-l, Ludh
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OFFICE OF THE DEPUTY COMMISSIONER - CUM -
DISTRICT MAGISTRATE, LUDHIANA

To
Environmental Engineer
Punjab Pollution Control Board
Regional Office-
Ludhiana
No.- 6684/M.A Dated- 28.03.2024

Sub- Regarding the NGT Original Application No. 170 of 2024 Titled as Gurmail
Singh vs Punjab Pollution Control Board & Ors.

Ref - In compliance of NGT order dated 22.02.2024 and this office letter no.
6607/M.A dated 28.03.2024 and this office letter no. 6093/M.A dated
21.03.2024.

In continuation of above and in the compliance of the Hon'ble National Green
Tribunal order dated 22.02.2024 the undersigned has asked to submit the report regarding above
subject. However no report has been submitted rather reply to the Hon'ble NGT has been
received with forwarding leter to this office

The Reply was perused and found that no report regarding the compliance with
the norms of addendum issued in 16 August 2021 for the outlet in dispute has been given.

As the office of the Deputy Commissioner acts as a single window for the NOC to
be obtained by an applicant from all Depts. & issued the NOC as per the NOC received from all
departments. You are directed to immediately report as to whether the said outlet is in
contravention of the provision for setting up of new Petrol pumps and if you have withdrawn the
NOC to the said petrol pump. Since there is no clarity kindly give the report to this office by
tomorrow positively.

So that reply can be filed to National Green Tribunal prior to the hearing date i.c
04.04.2024.Please ensure that this is carried out with utmost diligence and priority, adhering to
the instructions provided in the letter enclosed.

Treat it as most urgent.

Deputy Commissioner
Ludhiana
Endst No :- 6685/M.A Dated- 28.03.2024
A Copy is forwarded to Senior Environmental Engineer, Punjab Pollution Control
Board, Ludhiana for information and necessary action please.

Deputy Commissioner
Ludhiana
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OFFICE OF THE DEPUTY COMMISSIONER - CUM —
DISTRICT MAGISTRATE, LUDHIANA

To

Deputy General Manager(Retail Sales)
Indian Oil Corporation Limited

Divisional office, SCO 35-36, Madhya Marg, Sector-7C
Chandigarh

No.- 6686 M.A Dated- 28.03.2024
Sub- Regarding the Suspension of NOC issued under Rule 144 of Petroleum Act

and rules, 1976 from our office letter no. 19887/M.A dated 10.11.2023 and your
office letter no. I0C/CDO/125/1 dated 08.09.2023.

With reference to above, it has come to the notice of the office of Deputy
commissioner, ludhiana that you were prima facie in contravention of the guidelines to be
followed with respect to construction of new petrol Pump which should be not located within the
distance of 50m from the nearest point of water bodies as per the instruction issued by Central
Pollution Control Board, dated 16.08.2021. In fact a case has also been listed in the Hon'ble
National Green Tribunal in Original Application No. 170 of 2024 titled as Gurmail Singh Vs
Punjab Pollution Control Board & Ors.

In light of the above, you aredirected to show cause as towhy your NOC should not

be cancelled. You are also directed to immediately desist from any further construction, working
ived from the Punjab

and sales and your NOC is suspended tll further inquiry and report is res
Pollution Control Board.

“Treat it as most urgent.
Deputy Commissioner
Ludhiana

Endst No - 6687/M.A Dated- 28.03.2024

A Copy of above is forwarded to Environmental Engineer, Punjab Pollution
Control Board, Regional office 2, Ludhiana to submit the inquiry report within 2 days.

Deputy Commissioner
Ludhiana
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%M?Punjab Pollution Control Board
egional Office-IT

E-648-B,3 Floor, Phase-5, Focal Point, Ludhiana
‘Tel. 0161-2672055

vatea. O |OU |9 4

“The Deputy Commissioner

-cum-District Magistrate,

Ludhiana,

Subject:  Regarding the NGT Original Application No. 170 of 2024
titled as Gurmail Singh v/s Punjab Pollution Control Board
and Others.

Reference: No. 6684/M.A dated 28.03.2024.

Please refer to the subject cited above

2) The siting criteria for retail outlets as prescribed under the
guidelines issued by the Central Pollution Control Board vide office
memorandum no. B-13011/1/2019-20/AQM/10822 dated 07.01.2020 for
setting up of new petrol pump is reproduced herein below:
"In case of siting criteria for petrol pumps new Retail
Outlets shall not be’located within a radial distance of 50 meters
(from fill point / dispensing units / vent pipe whichever is
nearest) from schools, hospitals (10 beds and above) and
residential areas designated as per local laws. In case of
constraints in providing 50 meters distance, the retail outlet shall
implement additional safety measures as prescribed by PESO. In
no case the distance between new retail outlet from schools,
hospitals (10 beds and above) and residential area designated as
per local laws shall be less than 30 meters. No High tension line
shall pass over the retail outlet.”
3 The District Controller, Foods and Civil Supplies and Consumer
Affairs, Ludhiana (East) vide his office letter No. (East)-2020/11200 dated
02.11.2020 (Annexure R-1/B) had sought the comments with regard to the
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2
{ssuance of No-Objection Certificate for setting up of retail outlet (Kissan
Sewa Kendra) at Khasra No. 22//23/1,22/24/1, Doraha to Deep Nagar on
Canal Road, Doraha (OML), District Ludhiana.

4 The Punjab Pollution Control Board has forwarded its
comments to District Controller, Foods and Civil Supplies and Consumer
Affairs, Ludhiana (East) vide Board's office letter No. 577 dated 09.04.2021
(Annexure R-1/C) in light of CPCB, Office Memorandum B-13011//1/2019-
20AQM/ 10822 dated 07.01.2020.

5) Further it is submitted that the addendum to the Guidelines for
setting up of New Petrol Pumps as is being relied upon by the applicant were
issued by the Central Pollution Control Board vide office memorandum B-
13011/1/2019-20/AQM dated 16.08.2021 as under-after about 4 months'
of sending the recommendations by the Punjab Pollution Control Board to
the District Controller, Foods and Civil Supplies and Consumer Affairs,

Ludhiana (East).
“(a) All the surface water bodies irrespective of utility shall be
protected from any possible contamination. These include lakes,
ponds, streams, rivers, wetlands, canals and creeks, as per
revenue records. Retail Outlets shall not be located within a
distance of 50 meters from the nearest point of water bodies. In
case of streams and rivers, the distance shall be considered from
floodway. In case floodway is not defined, the distance shall be
considered from firm banks/ edge of river. Thesiting criterion is
to be implemented for all new petrol pumps where construction

by OMCs starts post the issuance of these guidelines.”

6) That the site of the petrol pump was visited by the officer of the
Board on 29.3.2024 and it was observed that the site is located in close
proximity of Sindhwan Canal, hence the site as of today and after the
issuance of addendum dated 16.8.2021, the comments of revenue
authorities are requisite to determine the exact distance of the water body
from the petrol pump and to determine as to whether the site i meeting with
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the siting criteria issued by the Central Pollution Control Board in terms of
distance from water bodies or not
7) Briefly stated the Punjab Pollution Control Board being the
statutory regulatory authority to implement the provisions of the
environmental laws in the State of Punjab only give its recommendations in
the form of No Objection Certificate from pollution angle for setting up of the
retail outlet of petrol i.e. petrol pump in reference to the letter received from
the District Administration i.e. Deputy Commissioner and the District Food
and Civil Supplies Controller of the concerned district. However, the license
for operation of the retail outlet of petrol i.e. petrol pump is granted by the
Deputy Commissioner of the concerned district upon recommendations of
different departments and that of District Food and Civil Supplics
Controller. .
8 In view of the above facts, the Punjab Pollution Control Board
Hereby furnish further comments in the case and it is requested that the
comments of revenue authorities may be obtained to determine as to
whether the site of the petrol pump is meeting with the siting criteria issued
by the Central Pollution Control Board vide addendum dated 16.08.2021 in
torms of distance from water bodies and as such the action in the case may
please be taken in accordance with the fresh comments from the revenue
authorities and accordingly final decision may kindly be taken on the NOC
issued for setting up of petrol pump .

This letter has been issued after approval of Competent
Authority of the Board.

DA/- As Above
Eaviro cer

Endst. No. ....
A copy of the forwarded to Senior Environmental Engineer,
Punjab Pollution Control Board, Zonal Office-1, Ludhiana for information

and necessary action please.
DA/- As Above

— =l
Environmental Engineer
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Urgent NGT Case
Date Bound

OFFICE OF THE DEPUTY COMMISSIONER — cum -
DISTRICT MAGISTRATE, LUDHIANA

To
Sub Divisonal Magistrate
Payal

Moo €324 ouet oi]fang

Segarding the NGT Original Application No, 170 0f 2024 Titled as Gurma
Singh vs Punjab Polluton Control Board & Gra.
Ref- o compliance of NGT order dated 22.02.2024 and Punjab Pollution Control
Board Ludbiana leter no. 659 dated 01.04.2024:
1 continuation of shove an in the compliance of the Hon'ble National Green
Tribunal order dated 22.02.2024 the undersigned has asked to submit the report regarding above
Soblect from Environmental Enginer, Regiona Office. a

The Environmental Engineer, Regions! Office-I, Ludhiana hes submitted its
eporsvide i leter No. 689 dated 01.04.2024 tg office, but in the Para 6 ofthis reply noeds
Your kind attention and you are directed 1 imumeg, hether the said outlet follows
the below critei i POrt Attached at Annexuré.A)

13 6) hat hesite of the petrot pump s visted.by the offcer of the Board on
2032024 and 1t was observed that the sitg 1y o in close proximity of Sindiwan Cangl
ence thesite as of today and aftr the isuane o addendum dated 16.8.2021, the commenge of
el anshorlis are reguist to determine th exarg g o the water bods from the
petrol pump and o determine as to whether the sge 5 meeting with the si issued by
the Central Poll Board i Istance from water bodies or nor,

Since there s o clary ofthe exat distance s mentione i Para 6, Kindly give
the report o this ofice b today posiively. So tht rely cun b s {0 National Green Tribuna
pror 1o the hearing date ic 04042024 Please ensure that ths iy eacper out with utmost
diligence and priority, adhering o the instructions provided i the eter enclosed.

Treat it as most urgent. ‘
(a missio
Ludhiana

Endst No :-6836-3 /MA Dated- O\M 202y
A Copy is forwarded to:

J. Distiet Revene officer, Ludhiana to ensures that concemed Tehsidar submit it repot by
today.

2. Tehsildar, Payal (o submit ts report immediately to the SDM, Payal and this offce.
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